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MINISTRY OF EXTERNAL AFEAIRS
NOTIFICATION
New Delhi, the 30th June, 1995

§.0. 603(E).—1In exercise of the powers conferred by section 3 of the Unitcd
Nations (Privileges and Immunities) Act, 1947 (46 of 1947), the Central Govern-
ment hereby declares that the provisions of the Schedule to the said Act shall

apply mutatis mutandis to the International Meritime Satellite Orgenisation
(INMARSAT) and to its representatives and officials subject te the following
modifications, namely —

in Article V,section 19, of the said Sehédnh, for the words “the Scc-
retary-General and all Assistant Secretaries—General”, the wofds “the
Director General” shall be substituted.

2. This notification shall be deemed to have come into force on the 1st day
of January, 1995. .

[F. No. UI/231/1/5/95]
SAVITRI KUNADI, Jeint Secy,
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Explanatory Memorandum

The Government of India have, on 7th October, 1987 acceded to the Protocol
on the Privileges and Immunitics of the International Maritime Satellite Organi-
sation (INMARSAT) accotding to which the organisation, its reprcsentatives and
—afficials are to be accorded the same privileges and immunities as are accorded
to the United Nations, their representatives and officials. Accordingly, it is
necegsary for this notification to b: madc operative retrospectively from
1st Japuary, 1995. By giving retrospective operation to this notification,
no one’s interests will be prejudicially affected.
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